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ThE CENTRAL ADMINISTRATIVE TRIBUNAL
GJWA”“T BENCH, GUWAHATI

O.A. No.3 Of 2007
DATE OF DECISION 09.01.2007
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Original Application No. 2 of 2007.
Date of Order: This, the 8th day of January, 2007.

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN

Shri Ram Swarath Paswan

Son of Shr Kapileshwar Paswan
Tourist Information Cfficer
Indiatourism, Government of India

~ Regional Office

Guwahati—-781 808, Assam.
~-Applicant.

By Advecates Mr.A.Ahmed & Ms. 5. Bhattacharjee.

- Versus -

1. The Union of India

| Represented by the Secretary
to the Government of India
Minisiry of Tourism
Transport Bhawan
1 Parliament Street -
MNew Delhi— 1.

2. The Regiona! Direcior
- North East
- Indiatourism
Amarawati Path
Christianbasti :
Guwahati-781 005
Assam. .
... Respendents.

By Mr. M.U.Ahmed, Addl.C.G.S.C.

---------------------
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OR D ER (ORAL) .

SACHIDANANDAN. K.V..(V.C.):

The Appiipant is ?Jori«:ing as Tourist Information
Officer in the office of the Indiatourism, Govt. of India, Regional
Ofﬁce., Guwshati. Vide order dated ‘29.12.2@06 he was
transferred to the office of the Indistourism, Nsharlagun,
Arunachal Pradesh and vide impugned order dated 2.1.2007 he
was instantly« relieved from Guwahati‘ office. by Respondent
No.2 without giving him any opportunity to file represeniation
in his case. His main grievance is that his daughter is suffering
from Epilepsy and was admitted in Gauhati Medic;’ﬂ College &
Hospital in 2003 anc‘t. is under constani treatment of Dr. Ashok
Kaval, Associale Professor, Depariment of Neurology of the
said college and the doqtor has a_lso certified that his daughter
needs frequent periodic check up and staied as “Because of h@*
illness she should only in a place where neurclogical reatment
facilities are avsilable” According to the Applicant, no such
facilities are available in Naharlagun and he wanted to ascertain
this aspect. Being aggrieved, Applicant has filed this O.A.
seeking the following main reliefs:~

“8.1. To Transfer Order vide Establishment
Crder No. Admn./1/1/1 dated 20.12.2006
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may be sef aside and quashed and also the

Establishment Order No.1/1/1 dated
02.01.2007.

8.2 The Hon'ble Tribunal may be pleased to
direct the Respondenis io accommodsie
the Applicant in the available vacant post
at Guwahati.”

2. Heard Mr.A.Ahmed, learned counsel for the
Applicant and Mr. M.U.Ahmed, learned Addl.C.G.S.C. for the
respondents. When the matter came up for consideration,
learned counsel for the Applicant submiis that though the
Applicant has no objection in going to his new iransferred place
he is more concerned with his daughter's illness wherein his
daughter's medical treatment can be made available. Therefore,

\
he is more aggrieved that he has not been given breathing time

and was instantly relieved from the Guwahati office. He further

submits that there are vacancies exist in the Guwahati office

and nobody hss tiaken his place. Mr.M.U.Ahmed, learned
Addl.C.G.S.C. on the other hand, submits that the Applicant has
no legslly enforceable right to stay at Guwshati itsélf. prever,
Mr. A. Ahmed submits that Applicant will be satisfied if he is
permitted fo make | a représeni:at:ion with a direction to the

Respondents to consider and dispose of the same by passing

L
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appropriaie orders within s time framg. Mr.M .U.A_h’zned submiis
that he has no objection in.adopting sgch course of action.
3. ~ In the interest of -jus,.tic.‘e, this Couri directs the
Applicant to submit a represem_;ation putting forward all his
grievances before the Respcﬁdent No.2 within a time ‘frame of
Lwro Weék_s’ from' the date of receipt of this order and on- receipt
of St;ch representation, the second Respondent or any other
competent éuthm‘ity shall consider and dispose of the same by
passing speaking orders and cominunica;ing the same within a
time frame éf .three weeks thereafter. Till the‘tv:ompletion of the

Y Y |
aforesaid exercise, status quo .85 on 29.12.2006 shall be

maintained by the Respondents. and the Applicant will be

permitied to work in Guwahati.

The Original Applicati‘on‘is disposed of as above at

‘the admission stage itself.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN

/BB/ ’ o | | _» 4 )@.
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» IN THE CENTRAIL ADMINISTRA!
GUWAHATI BENCH, GUWAHATIL
(An Application Under Section'19 of the Administrative Tribunal Act 1985)
ORIGINAL APPLICATION NO. 8 OF 2007.
Shri Ram Swarath Pagwan
... Applicant
-Versus-
The Union of India & Ors.
... Respondents
INDEX
SL Ne. Ammncxurc Particulars Pagce No.
1 Application 1-9
2 Verification 10
3 A Photocopy of the Medical Discharge i
Certificate of the Applicant’s daughter.
4 B Photocopy of the Certificate issued by 19
Dr. Ashok Kayal TR
5 C Photocopy of some of the Prescriptions |
of the Applicant’s daughter. 13- 17
6 D Photocopy of the Transfer Order being
Establishment Order No. Admn.- 1/1/1 | ¥
dated 29-12-2006.
7 E Photocopy of relieving order being!
Establishment Order No. Admn.- 1/1/1| 19.
dated 2-1-2007,
| Date: X- |- Q009 Filed By:
Soride B;\Q)ctqa\eﬂ‘eﬁ
Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATL

(An Application Under Section 19 of the Administrative Tribunal Act 1985)

ORIGINAL APPLICATIONNO. 5 OF 2007,

Shri Ram Swarath Paswan

... Applicant
-Versus-

The Union of India & Ors.

...Respondents
ST O ATES ND SYNOPSI1

1985 Applicant joined as Lower Division Clerk in the Office of
Indiatourism at Patna.

1986 The Applicant was transferred to Indiatourism Office at Port
Blair as Lower Divisional Clerk.

1990 The Applicant was transferred to Indiatourism Office at
Kolkata.

1993 The Applicant was promoted to the post of Upper Divisional
Clerk and again posted to Port Blair.

April 1996 The Applicant was promoted on ad-hoc basis as Information
Assistant and posted at Regional Office at Guwahati and later

* re-designated as Tourist Information Officer.

2003 The elder daughter of the Applicant developed with the
epilepsy disease. .

08.06.2003 The elder daughter of the Applicant was admitted in the
Gauhati Medical College & Hospital under the treatment of
Dr. Ashok Kayal.

24.06,2003 The daughter of the Applicant was discharged from Gauhati
Medical College & Hospital after some improvement.

04.08.2004 The post of the Tourist Information Officer of the Applicant

Fsl—

was regularized.
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29.12.2006

02.01.2007

The Applicant was transferred to the Office of Indiatourism at
Naharlagun, Arunachal Pradesh, -

The Applicant was given instant relieved from the Guwahati
Office by the Respondent No.2 without giving him any
opportunity to file Representatiqn in his case.

Hence this Original Application before this Hon’ble Tribunal
for seeking justice in this matter,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, e 3

GUWAHATI BENCH, GUWAHATL 3

s

(An Application Under Section 19 of the Administrative Tribunal Act 1985)

ORIGINAL APPLICATION NO, % OF 2007.

RETWEEN

Shri Ram Swarath Paswan

Son of Shri Kapileshwar Paswan
Tourist Information Officer
Inﬁﬁ;g,atounsng—ﬁovemment of India
Regional Office

Guwahati-781 005, Assam.

... Applicant
-AND-

1, The Union of India
Represented by the Secretary to the
Government of India
Ministry of Tourism,
Transport Bhawan
1 Parliament Street.
New Dethi-1,

2. Regional Director (I/C)
' North East
Indiatourism
Amarawati Path
* Chrigtanbasti ,
Guwabhati-781005

. ’ | Assam.
...Respondents
DETAILS OF THE APPLICATION:

1)  PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE: :

This application is directed against the impugned order of transfer
vide Establishment Order No. Admn.- 1/1/1, dated 29-12-2006 issued by
the Regional Director North East (I/C) Guwahati-S by which the Applicant

R

- Seita. quibq

T

(

<



L

2)

3)

4

was transferred to the Office of Indiatourism, Naharlagun at Arunachal
Pradesh and also against the Establishment Order No. Admn.- 1/1/1 dated

- 02-01-2007.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subiect matter of the instant
application is within the limitation prescribed under Section 21 of the
Administrative Tribunal Act 1985,

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1  That your humble Applicant is an Indian Citizen by birth and as such
he is entitled to get all the rights and privileges guaranteed under the
Constitution of India,

42 That your Applicant begs to state that now he is working as Tourist

Information Officer under the Office of Indiatourism, Government of India,
Regional Office, Amarawati Path, Chﬁsﬁanbasti, Guwahati. He had joined
in the office of Indiatourism at Patna in the year 1985 as Lower Division
Clerk. Thereafter he was transferred to Indiatourism Office at Port Blair in
the year 1986, in the same capacity. In the year 1990, he was further
transferred to Indiatourism Office at Kolkata. In the vear 1993 he was
promoted to the post of Upper Division Clerk and again posted to Port
Blair. Thereafter in the April 1996, the applicant was transferred to
Indiatourism, Regional Office at Guwahati, in the same capacity. In July
1999 the Applicant was promoted on ad-hoc basis as Information Assistant,
which was later on re-designated as Tourist Information Officer. The post
of Tourist Information Officer was regularized on 04-08-2004. Since then

-



he is serving ‘as Tourist Information Officer Indiatourism at Regional
Office, Amarawati Path, Christianbasti, Guwahati-5.

43 That your Applicant begs to state that he is staying at Guwahati with
his wife and two daughters who are aged about four years and four months
respectively, It is to be stated that the elder daughter of the Applicant
namely Smti. Abantika Devi who is aged about four yéars suffering from
acute epilepsy since 2003, when she was only 9 months old. She was
admitted in the Gaubhati Medical College & Hospital, Guwahati on
08.06.2003 for epilepsy and was discharged on 24.06.2003. Now she is
undergoing treatment under Dr Ashok Kayal, Associate Professor of
Neurology, Gauhati Medical College & Hospital. 'I:he condition of the
Applicant’s daughter has improved to some extend duc to the treatment
done by Dr. Ashok Kayal. She is not fully cured and has to take daily
medicine under the strict observation of her father. If the proper medicines
are not given in fime then her condition immediately become worse. The
aforesaid medicines are only available at Guwahati.

Photocopy of the Medical Discharge Certificate of the
Applicant’s daughter is annexed hereunto and marked
as ANNEXURE- A,

Photocopy of the Certificate issued by Dr. Ashok
Kayal is annexed hereunto and marked as
ANNEXURE-B,

Photocopy of some of the Prescriptions of the
Applicant’s daughter are annexed hereunto and
marked as ANNEXURE-C. '

44  That your Applicant begs to state that all of a sudden the Office of
the Regional Director North East (I/C) Indiatourism Regional Office,

Guwahati vide its Establishment Order No, Admn.- 1/1/1 dated 29-12-

2006, transferred him to the Office of Indiatourism, Naharlagun at
Arunachal Pradesh and an instant relieve order was issued being

b ]
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Establishment Order No. Admn- 1/1/1 dated 2-1-2007 by which Applicant
was relieved without giving him any chance to file representation/ appeal
before the authority concern to consider his case of transfer on extreme
medical ground. As such finding no other altemative your Applicant is
compelled to approach this Hon'’ble Tribunal for seeking justice in this
matter,

Photocopy of the Transfer Order being Establishment
~ Order No. Admn.- 1/1/1 dated 29-12-2006 is annexed
hrerunto and marked as ANNEXURE- D,

Photocopy of relieving order being Establishment
Order No. Admn.- 1/1/1 dated 2-1-2007 is annexed
hrerunto and marked as ANNEXURE-E,

45  That your Applicant begs to state that at Naharlagan Arunachal
Pradesh there is no facility for treatment of Neurological patient. The
prescribed Neurological medicines are not available at Naharlagun
Arunachal Pradesh If the Applicant is transferred from Guwahati at this
stage, it may adversely affect the condition of his daughter, as specialist
doctors are not available at Naharlagun. It is pertinent to mention here that
the nature of the course of Applicant daughter’s treatment is such nature
that a single day lapse in her medication results in acute epileptic attack
resulting in the fainting or may go for further complicacy. A new course of
medication needs to be started every time if there is a lapse of even a single
day of medication then it will be very difficult to revive her. If the
Applicant left his family at Guwahati then nobody is there to look after his
family members at Guwshati. - ' ’

46  That your Applicant begs to state that he has been issued an instant
transfer order by the Respondent No. 2 without giving him any chance of
putting his gricvances before the concerned authority, It is to be mentioned
here that the Regional Office at Guwahati has a total strength of three posts
of Tourist Information Officer. The Applicant has been relieved without
any releasing officer at his place. Thercfore, if he is transferred to

R
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Naharlagin, there will yet be two posts lying vacant at Guwahati Regional
Office. Thus it is pertinent to mention that the Applicant can easily be
allowed to work at Guwahati Office, without any disturbances caused to
any person in the office, if his case is considered on humanitarian grounds.

47 That your Applicant begs to state that all along he carried out his
Transfer Orders ever since his entry to the Department and he is serving the
Department with utmost sincerity and full satisfaction to the authority
concerned. However, in case of the present situation he is finding it difficult
to carry out the Transfer Order due to the acute illness of his daughter who
needs constant medical help, which will not be available at Naharlagun.

4R  That your Applicant begs to state that it is a fit case to be interfered
by this Hon'ble Tribunal by giving necessary direction to the Respondents
to consider the case of the Applicant and allow him to work at Regional
Office at Guwahati, and the Hon’ble Tribunal may also be pleased to set
aside and quashed the transfer order being the Establishment Order No.

- Admn,- 1/1/1 dated 29-12-2006 issued by the office of the Respondent No.,

2and the instant release order dated 02-01-2007. |

49 That your Applicant submits that the Respondent have restored
colourable exercise of power by issuing an instant transfer order without
giving the Applicant any opﬁprtunity to put his grievances before the
authority concemed. The action of the respondents is arbitrary and
whimsical.

4.10 That your applicant submits that the applicant has served this
Department for more than 20 years with utmost siilcerity and with full
satisfuction of the authority concemed. But the respondents have not
considered his case with a kind and sympathetic manner

Rt



4.11 That your applicant begs to state that the action of the respondents in
the case of the applicant is improper, mala-fide, illegal, unjust and without
jurisdiction.

4.12  That your Applicant submits that, it is a fit case for passing a order /
direction by this Hon’ble Tribunal, protecting the interest of the applicant
and his family members including his daughter suffering from acute

epilepsy.

4.13  That your Applicant submits that the action of the Respondents is
illegal, arbitrary, whimsical and malafide with a motive behind.

4.14 That your Applicant submits that the Respondents have violated the
fundamental rights of the applicant and also violated the principles of
natural justice, s

4.15 That in view of the facts and circumstances, it is a fit case for
interference by this Hon’ble Tribunal by passing an interim order to stay
the impugned transfer order being Establishment Order No. Admn.- 1/1/1
dated 29-12-2006 issued by the office of the Respondent No. 2 and

- relieving order dated 2-1-2007.

4.16 That your Applicant submits that he along with his family members

are running from pillar to post for getting justice in this matter. But the

Respondents have deprived them by not considering the genuine case of the
applicant. ‘

4.17 That your Applicant submits that the Respondents deliberately done
serious injustice by giving mental trouble to the Applicant.

4.18% That this application is filed bonafide and for the interest of justice.

oo



GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1 For that, due to the above reasons and facts, which are narrated in
details, the action of the Respondents is prima facie illegal, malafide,
arbitrary and without any jurisdiction

5.2) For that, the four years old danghter of the applicant is suffering
from acute epilepsy and needs constant care and regular medication which
will not be available at Naharlagun as there is no Specialist Doctor nor the
medicine prescribed to her are available at any medical stores and
dispensaries at Naharlagun, Arunachal Pradesh. As such impugned transfer
order dated 29-12-2006 and relieving order dated 2-1-2007 is liable to be
set aside and quashed. - '

53) For that, the doctor who is treating the Applicant’s daughter has
advised him that his four years old daughter Miss Abantika Devi should
stay at a place where neurological treatment facilities are available so that
her health does not deteriorate from her present condition. As such
impugned transfer order dated 29-12-2006 and relieving order dated 2-1-
2007 is liable to be set aside and quashed.

5.4) For that, the Respondent No -2 has issued an instant transfer order to
the applicant without giving him any opportunity to put his grievances
before - the conceméd authority, which is violative of the principles of
natural justice. As such impugned transfer order dated 29-12-2006 and
relieving order dated 2-1-2007 is liable to be set aside and quashed.

5.5) For that, there are sufficient vacancies are lying vacant available in
the Regional Office at Guwahati where can the applicant can be easily
accommodated without disturbing any other, As such impugned transfer
order dated 29-12-2006 and relieving order dated 2-1-2007 is liable to be
~ set aside and quashed.

5.6) For that, the applicant was transferred from Guwabati to Naharlagun
without appointing any releasing officer at his post, which clearly shows
the mala- fide intention and the arbitrary action on the part of the

oslh,
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Respondent No. 2 in transferring the Applicant only with the intention of
harassing him.

5.7y For that, the Applicant’s case is genuine and needs to be considered

by the Respondents due to the facts and circumstances narrated above.

5.8) For that, the impugned transfer order is bad in eyves of law and is
liable to be set aside and quashed.

59) For that, the Respondents have violated the principle of natural
Justice and fundamental nghts of the applicant guaranteed under the
Constitution of India.

' 5.10) For that, in any view of the matter, the.action of the Respondents is

not sustainable in the eyes of law as well as facts of the case. .

The Applicants craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other altemative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this

Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985,

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT: '

' That the Applicant further declare that he has not filed any
application, writ petition or suit in respect of the subject matter of the

‘instant application before amy other court, authority, nor amy such

application, writ petition of suit is pending before any of them.

RELITEF PRAYED FOR:

Under the facts and circumstances stated
above, the Applicant most respectfully prayed
that vour Lordships may be pleased to admit
this application, call for the records of the case,

%mﬁh/



issue notices to the Respondents as to why the
relief and relieves sought for the Applicant may
not be granted and after hearing the parties may
be pleased to direct the Respondents to give the

following relieves.

R1 The Transfer Order vide Establishment QOrder No. Admn .-
1/1/1 dated 29-12-2006 may be set aside and quashed and also the
Establishment Order No.1/1/1 dated 02,01,2007,

R2 The Hon’ble Tribunal may be pleased to direct the
Respondents to accommodate the Applicant in the available vacant
post at Guwahati. '

R3  To Pass any other appropriate relief or relief (s) to which the
Applicant may be entitled and as may be deem fit and proper by the
Hon’ble Tribunal.

" 84  To pay the cost of the application.

9. INTERIM ORDER PRAYED FOR:

9.1 The Applicant most respectfully prays for an interim order
from this Hon’ble Tribunal by way of suspending the Transfer Order
vide Establishment Order No. Admn.- 1/1/1 dated 29-12-2006 issued
by the Respondent No. 2 in case of the Applicant till the final
disposal of this Original Application. :

10. APPLICATION IS FILED THROUGH ADVOCATE.

11. PARTICULARS OFLP.O.

2.€C9232969

LP.O.No. :-
Date of Issue :- ¢ \» 2006
Issued from - ,0loln G PO
Payableat :- Gogs aban T

12. LIST OF ENCLOSURES:

As stated in Index.

Verification....

@A‘bm\k/
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VERIFICATION

I, Shri Ram Swarath Paswan, son of Shri Kapileshwar Paswan, aged
about 448 years, Tourisha Information Officer, Indiam Tourism, Government of
India, Regional Office, Guwahati- 781005 do hereby solemnly verify that the

statements made in paragraph Nos.
44, 4.2,.4.5, 4.8, 40 0904 7:8  are true to my knowledge, those
made in paragraph Nos. . ..4:.2..00d\ . 24, T are being

matters of record are true to my information derived therefrom which I believe to
be true and those made in paragraph 5 are true to my legal advice and rests are my
humble submissions before this Hon’ble Tribunal, I have not suppressed any
material facts.

And I sign this verification on this & s day of January, 2007 at
Guwahati. '

Qo Iristitoorts

DEPONENT
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DISCHARGE CERTIFICATE A b ST
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. 3 ~(JAUHATI MEDICAL COLLE(JL & HOSPITAL, GUWAHATI : ASSAM.

3

‘ /) : '
. 'Admiuédf on.. 5)] lOS ‘ | D/ A Discharged 0ﬂ~--- ]

Hosplla] No. Dﬁ@&ﬁ : ' ' Deptt. Revd No.. ?SO 09’\
MRD No I%'LO - Ward: VOUL—D : Umt 14 .‘éﬁl |
-Name : MM L« k.ax /D’e»vv  Age: %m\wSex : Q}JAAﬂL‘ Reli"xon
- Address (70" ®.s. Poo. ' b '
B G * |
Village ] Town 207w ﬂﬁo. .. 1,0
INVESTIGATION : % g
Cr Leam N
Mg —(e) | ) < O
Le Ammonio ~ @g.p “a/" lewwe™ - tyo
% ‘ et~y
Eeq - CGemilaguaz T T — 100
% égq - Mw«m,. o mo,'"' 2
~ DIAGNOSIS : '

' .TREATMENT:

.,

;- Sova\ (C»a) Ynipomk')

{

F"“Sl U l(Mo

— p(r\t/7h)'.\,

chu!ts : Cmeﬁ{ﬁprovcd/ﬁnchangcd/Diacnosis only | Worse
" He / She is S unfit to resume duty/light duty/ advised rest for..

T VS Wl essreee e E O cessressenensens
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Indiatourism Guiva hati

Government ol tndia Reaioal Qfties (Horth-East)
Amaraezali Path, Chrictian P asti
Cuevahinti 781 005, Acsamn
Tel : (0361) 234-1603, Fax : (0361) 234-1598, Airport Counter : {0361)284-0204
e-mail: indiatour@sancharnet.in

No.Adnmn-1/1/1 Dated : 29.12.2006

Establishment Order
The following transfer orders and resultant postings are being issued in favour of the
following Tourist Information Officers of Indiatourism Guwahati with immediate effect..

ShpeK. S. Paswan, T10. Indiatourism Guwahati is transferred and posted to Indiatourism
aharlagun. He will be working there in the same capacity until further orders.

Shri V.S. Kumaran, T10. Indiatourism Guwahati is transferred and posted to Indiatourism
Imphal. Manipur e will be working there in the same capacity until further orders.

The officials will be entitled to TA/DA. Joining Time as admissible under prevailing Rules.

(S.R. CHOWDIIURY)
Regional Director, North-East (1/C)

CC:-

U7 Shri RS, Paswan, T10, Indiatourism Guwahati.
2. Shri V.S, Kumasan, T10. Indiatourism Guwahati.
3. The Manager, Indiatourism Imphal, Manipur for his kind information and necessary record.
4. The Office-in-Charge, Indiatourism Naharlagun for information and necessary record.
5. The Pay & Accounts Officer, Ministry of Tourism, C-1 Hutments, New Delhi-110 011,
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Indiatourism Guwahati

Government of India Regioal Office (Horth.Faat)
Amarawati Path, Christinn Basti
Gurahati 781 005, Assam .
Tel : (0361) 234-1603, Fax : (0361) 234-1598. Airport Counter (0361)284-0204
e-mail: indiatour@sancharnet.in

No.Admn-1/1/1 January 02, 2007

ESTABLISHMENT QRDIER

Consequent upon Regional Director (North Fast) Order of even No. dated 29.12.2006 Shri V.S.
Kumaran, Tourist Information Officer, Indiatourism Guwahat is hereby relicved of his dutics
today and directed to join Indiatourism Imphal at the same capacity.

-

Consequent upon Regional Director (North East) Order of even No. dated 29.12.2006 Shri R.S.
Paswan, Tourist Information Officer, Indiatourism Guwahati is hereby relieved of his duties
today and directed to join Indiatourism Naharlagun at the same capacity. '

e

e e

¢
The officials will be entitled to TA/DA, Joining Time as admissible under prevailing Rules.
“:';L.”»Q\,j*——*‘
(S.R. CHOWDHURY)
REGIONAL DIRECTOR, NORTH EAST (1/C)

Copy to:
1. Shri V.S. Kumaran, 110, Indiatourism Guwahati.
\27Shri R.S. Paswan. T10, Indiatourism Guwahatj.
3. The Manager, Indiatourism Imphal, Manipur for his kind information and necessary record.
4. The Office-in-Charge, Indiatourism Naharlagun for information and necessary record.
5. The Pay & Accounts Officer, Ministry of Tourism, C-1 Hutments, New Delhi-110 011.




